. represented by its Secretary,

Tribunal today, Hon'ble Justice Shri P.K. Shyansundar, Vice Chair-
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BEFORE THE CENTRAL ADVINISTRATIVE TRIBUNAL
ﬁANGAIoRE BENCH : BANGALORE

DATEDI‘HIS THE SEVENTB DAY or JANUARY 1993 -
Present
Hon'ble Justie Shfiip.x. Shyamsundef ... Vice Chairman
Hon'ble Shri S. Gurusankaran ... Member (A)

‘ .Apmcanq\:'no.wsh 992

Sri ¥. Deva Krishna Rao, |

Son of M. Janaji Rao (late),

aged about 42 years, ~

watch Maker,

515, Army Base Workshop,

Ulsoor, Bangalore,

residing at No.6, Arab Line, _

A-street, Richmond Town, : o : S R
Bangalore-25. _ C _ _eee Aplicant

(Shri M.S. Ananda Ramu ... Advocate)

v.
1.. The Union of India

Ministry of Defence,
New Delhi.

2 The Director of Electrical
ETres. chanical Engineering,

Baiigalore-8. - o | .+ Respondents

" This application has?ing cane ‘up for adaission before this

man, made the following:
ORDER

1. This is an application by a watchmaker working in the defence
estabiishnent whose services ceased following an order made in
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a departmental enguiry grounded on dereliction of duties. The

disciplinary authority Lhaving found thaf: the applicant was wholly

irregular in attending to his duties as a watchmaker being of .

the view that his continuance in the said post was v—lholly unpro-
ductive thought it fit in the interest of the department that
his services should be tennmated Probably taking into consi-
deration his long incumbency in office "instead of inflicting
a mare severe punisment the authority passed an order of conpul-

' sory retirement. That was way back in the year 1979 and fron

that order the applicant unsuccessfully appealled to the depart-
mental appellate forum. That appeal came to be disposed of in
the year 1982. We are told for disposal of the appeal required

a mandamus being issued to the appellate forum by the Hon'ble

High Cowrt of Karnataka in a writ petition filed by the peti-

tioner. Whatever that may be the departmental appetlate forum
in campliance with the dlrectxon of the Hon'ble High Court dispo-
sed of the appeal in the year 1982 and that appeal also went
against the abphcant. |

2. Surprisingly for ’10 lony years the applicant appears to
have been lying low for he did not lift his little finger to

join issue regarding termination of his employaent by the order

of oonpulsory retirement. At long‘ last he has now made a vain

effort to resurrect the controversy that must have becone mute
nearly a decade ago. When we asked why the present provocatim
for assailing the impugned order of coanpulsory retirement, ‘his
learned counsel subuitted that the retiral benefits having been
settled only in the year 1991 he had now taken recourse to chal-

lenging retirenent order itself.
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3. We are not satisfied with the explanatlon .given by the appli-
cant. Merely because the department takes its .own. time to grant

] retiral benefits that cannot possibly afford a cause of action
; o to challenge the retirenent itself. If anything may be the appli—
cant can ask for oorrection of that order but taking gque fmn

the delayed settlenent of hlS retirement benefits he cannot go
back and reopen the issue relating to his canpulsory retirement,
thathas long sinoebeom\econcludedarxiadecadelaterhecanmt
revive that controversy. On this short ground of the challenge
being delayed, there being no reason mach less a good reasonA
for overlooking the lethargy attending"the japplicant: nmA in this

.;,»,,_:_‘ behalf we think that this application must fail ‘on that - ground

N

e applicaant's counsel says that all the dues payable b)[\
% governnent are not yet settled. TIf that is so, we direct |

the authorities to take action to settle the controversy, if |-

any, regarding payment of any emolunents 1like peneion etc. if
Still due. We direct the respondents to take action in that
. behalf and put an end to this controversy within a period of :
three months fran the date of receipt of a copy of this order,

sd/—  sa/-
o ) e ey "
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SECTION OFFiCER
CENTRAI. ADMINISTRATIVE TRIDURAL
ADMTIONAL BENCH
BANGALORE
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. nt -Telephsne t 565.66/259 RBGISTER :
et "Telegremg ¢ "Begework ! G151 ERED/ AGK_DUR .
S LY T 4 . $15 Sems Bese Werkshep !
ST p . %15 Aray Bsse gorkshop e
S angelore - 560 008
cte ") 8wkri J Devekrisine Rao : o
Bx T No 1041, Watchwugker
..., 5/0 Sariif Jenaji Reo,

R QR Ne 6, Arsh Line, A Street,
s Richmend Town, ' \
b, “,u ~31.gz:al,o,re - 560 025 I G ) :
2 } | " i
SETILEuENT OF PENSIONARY ERVEFILS i
" / _ '
R 1a Beference (&) Your letter dated 21 Jon 93 addressed to DGRAE,
Aray HQ end copy to titis unit end Secretsry,
Ministry of Defence, New Delhi, - .
(B) CAT Order deted 7 Jem 93 en the gubject. s

.

RN mt'asm.oo gs contended by you in psre 3 of your sbove letter,

2 In thig connect ibn, your attention is drawn to DPDO,
Bengalore-42 letter No PS/7560/ABU deted 23-9-91, Waerein, it is

- gtated thaet your pension kad been re-fixed zs per IV Pgy conmissim T

report @t Rs 375,00 £roa 1-1-86 snd srreers of pensien smounting

t0 Bs 2301.00 were elso pesid en 26-3-87. Now you are drewing e
pension of Rs 375,00 pomy snd relief at the rate of 83% i,es Rs 311,00
Thus, you sre drswing a totel pension of Rs 686,00 g5 on dzte snd

3e Baging on the IV Pey commigsion report, comautetion of
I’ension““\ s 8ls® received under GCDA (P) Allcslhebed corrigendum

No G/AOG/Com/52/1991 dsted 20 Nov 91 and & cua f Rs 5415,00 ked
Bbeen peid to you, In titlis comnection, plesgse refer to tinis office
letter No 5063%2/394/FIN deted 04 Dec 91, ‘

4, In view of the svove, L% is clerr tlhet wiastever aaount due
1© you were peid in tiwme, wmuch esrlier then tie order of tre CAT
referred to guove and nothing is outstsnding f.r psyment. .

Be Fence, the :atter uazy be trested 2s cloged. .
" Yours reivkfulily,

Q.. Cen ey
(S Chiskrsborty) ‘
e SWO - P
Accounts Office
for Coxxzendsnt & WD

Gopy tes- /

1) DG BL(B (Cive
HMaster Geners

of the ) Tor inforuation with referexce
Ordnsnce Branchy g 10 |kig letter deted 21 Jan 93

Arey Headquerteys end Aray HQ letter No B/03418/
- DHQ Post New Delri - 11 Gen/ LB Civ-2 deted 26 Peb 93,

| Al

South W
| L

2) The Secretery,
¥inistry of Defenge,
Bleck, New Delki
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CENTRAL ADMINISTRATIVE TRIBUN@L

Second)Floor,
Commer&ial Complex,
Indlranagar

angalbre-560038.

APPLICATION ND(S) 376 0}1992

j)ewukm}\m&w RESPONDENTS ¢ g,, @ RSncﬁ\amn

" APPLICANTS: -7

. - - Cemnwmdu.nfsbmany%&ewwﬁﬂ
';To.“ S | |

Bomg ouﬁwe '8

é; JV?'g\d$HGFWGNn2””u
O ‘Ab;,vamlz X, 4grm»ﬂw

| @Mgodmf~9 . S
€

Subject:~ Forwarding oF copies of the 0rder<passed<g1

the. Central Rdmlnlstratlve Trlbunal Bhngalore,

Please find enclosed hereu1th a oopy of ! the

URDER/S$A¥#4N$ER4M—QRBER . passed by this Trlbunal 1n the
-above said applicatlon(s) on Q9 - 09'- 95

| ,)lﬂ/ “DEPUTY REG ISTRA
JUDICTIAL BRANCHES, -
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BEFIRE TRE . CENTRAL ADMINISTRAT IVE TRIBUNAL
BANGALORE BENCH, BANGALORE

B

DATED>THIS DAY THE 29TH OF SEPT.,1993

Present: Hon'ble Justice Mr.P.K. Shyamsundar

Hon'ble Mr.V. Ramakrishnan Member (A)

CONTEMPT PETITIGN NO.31/93

J. Deva Krishna Rao,
Aged about 42 years,
Watchmaker,

515, Army Base Workshop,
Ulsoor,

Bangalore Applicant

{ Shri Mm.S. Anandaramu - Rdvocate )
) Ve -
Shri Brlg R. Srldharan,
Commandant,
515, Army Base,

Workshop, Ulsoor,

Bangalore -~ 8 Respondent

This contempt petition has come up;today
before this Tribunal for admission, Hon'ble
Justice Mr.P.K. Shyamsundar, Vice Chairman made

the following:

DR DER

It seems to us that there is no material

at all on the basis of which we can take action

against the respondents for disobeying the
\ directions of the Trlbunal glven in G.A.No. 376/92
1sposed off on 7,1 1993. ThlS application apgesTs
ppears to-be a_sequel,ﬁo the order passed %n D.A,

“referred to above. In that 0.A., this is what we

saids

Vice Chairman

- B
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®The applicant's counsel says that

all thd dues payable by the government
are not yet settled., If that is so,

we direct the authorities to take action
to settle the controversy, if any,
regarding payment of any emoluments like
pension etc, if still due, Ue direct
the respondents to take acticn in that
behalf and put an end to this controversy
within a period of three months from the
date of receipt of a copy of this order."

2; Nou the applicant who is before us tellsA
us that action has not so far been taken by the
respondents to settle his~eﬁeé%%§ﬁ€%vlike pengion
ete, It séems to us that the applicant should have
made a definite claim and asked for the settlement
thereof immediately. Even.nou we do not knou what
exactly is the amount that is due to him by way of
retiral benefits, 1In the circumstances, the
applicant is directed to quantify his dues and make
a claim for settlement in terms of the directiﬁns
given under this Tribunal's order dated 7.1,93.

We are sure if such a step is taken, the grievance,
if any, of the applicant will be satisfactorily
redressed} In the circumstances, we see No reascn

to proceed further in the matter and direct this

application shall stand disposed off as unecessary.

MEMBER(A) TRUECOW VICE CHAIRM.N'

Vg

_ . yf goﬁﬂﬁia
eono OFFSEY
ADMINSTRRTIVE T
ABBITIORAL CERGH
BANGALORE

CENTRAL




